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I THE CENTRAL ADMIMISTPATIVE TRIETMAL, JAIBUR FENCH,

JAIPUR, S
G.A. Mo, 101/93 Date of decisiemy” 15,2,94
M.,R. MEENA | : Applicant. '
VERSUS
UI‘IIOI‘I OF INDIA L GRS : Pespondents,
Mr. R.Il, Mathur : Counsel‘xor thes applicant.

Mr., Manish Fhandari Zounzel for the respondents.

CORAM: .

Hon'hle Mr, Justice D.L. Mzhta, Vice-Chsirman

Hon'ble Me, Usha Sen, Adminictrative Member

=

FEF HOW'BELE MF, JUSTICE T,L., MEHTA, VICE-ZHATIRMZY:

Heard the learn=d oounsel for he parties,

2. It is a settleld law thst khe perszon wh enters
inte higher grade earlier will e senior to the pesrson

who enters the highesr grele at a later stage. As far
ag the ressrvation law is eooncerned, the law has to he

strictly aprlied and promotion under recervaticn Juota

cannat Le given excexding 1%% in kle cace »f Scheduleid
Cacstes anl 7Y2% in the caze »f Scheduled Tribes.
2, However, a pzrzon of 3 S.C, or S.T. iec eligilkle

for promotion in the general cqusta and recervation qL«ta
will not ocome in the way. In the gzneral quota, if he
fulfils the cualification of merit, then hs can be
aprointed 2on the hasziz of merit alone and not on account
recervation quota., The regpondenks have commikted an
errcor in'not oconzidering thz case of the applicant along-
with otherz in general mota. Ths respondents>are
dirscted > congider the case of the aprlicant in general
' list
quotay if hics name finds place in the zeniority/and he
can he given appointmenﬁ ifS—de=mreaeseds in the mevit
quota.
d. Mr. Bhandari submite thzt zo¢ far no> aprointmant
hzs hezn jiven undzr ithe gen=z=ral qﬁbf and only a_panel

(Annexurs A-1 Jdzted 24,12,22) has been preparsd, The
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arplicant'sz candidaturs sh-uld bz considered for the
purpose of empanelling his name in th2 panel and for the
purnp2se of promotiosn according to the rules,

5. The 0.,A., gtands Jdispoced »f accordingly, with

no order as to costs,
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( USHA SEN ) ( bD.L., MEHTA )
2dministrative Member Vimz~Chairman



